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PETI TI ONER
SAKTI THROUGH | TS DI RECTOR, RAMPACHODAVAI AM E. G DI STT., AP
Vs.
RESPONDENT:

R K. RAGALA & CRS
DATE OF JUDGVENT21/11/1995

BENCH
K. RAMASVWAMY, K. S. PARI POORNAN

ACT:

HEADNOTE

JUDGVENT:
ORDER

Permission to file S.L.P. |Is granted.

Leave granted.

Since the first respondent now stands retired from
service, no wuseful purpose wll be servedto continue the
proceedi ngs pursuant to the -show cause notice which was
guashed by the High Court. No doubt the Hi gh Court was not
justified in exercising its power to nip-the action in the
bud at the notice stage itself. As regards the law, recently
this Court has considered the controversy and laid the |aw
in Kumari  Madhuri Patil vs. Additional Conm ssioner [(1994)
6 SCC 241] and Director of Tribal Wlfare, Governnent of
A P. vs. Laveti Gri & Anr. [JT 1995 (3) SC 684]. The ratio
of the Hi gh Court decision is no | onger good | aw.

Under these circunstances, we think that no usefu

purpose will be served to continue the proceedi ngs. However,
if the children of the first respondent [ay any claimon the
basis that they are Scheduled Tribes, it would be open to

the appropriate authorities to take appropriate decision or
action as is warranted under |aw.
The appeal is disposed of with the above observati ons.




